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Calcutta, Manipur,  Nagaland,
Gauhati and Shillong during June.
1973, ’

(2) Report of Study Tour of Study
Group Il of the Committee to
Himachal Pradesh daring June-
July, 1973.

12.04. hrs.

PERSONAL EXPLANATION BY MEM-
BER

SHRI JYOTIRMOY BOSU (Diamond
Harbour) : Under Rule 357, 1 wish to make
the following personal explanation

An utterance of an hon. member, Shri
B. P. Maurya has seriously disturbed me.
The Economic Times, Bombay, dated 22nd
November, carried an elaberate report on
the "No Confidence Motion” and in that it
states:

“Mr, B. P. Maurya, a Congress
Member, charged Mr. Jyolir-
moy Bosu was in the pay-roll of
one Mr, Singma.”

My attention was drawn io this slander
by a University teacher who came to inter-
view me. Thereafter. I went through the
debates carefully and 1 found that Shri
B. P. Maurva had made the following
stalement : "

“He is already on the pay-roll of
Shri Singma. If it comes to me
I can prove that. There is a limit
to each and everything.”

1 wish to categorically state that what
Shri Maurva has stated is totally false,
baseless and fabricated. 1 have mever heard
or kmown any person under the above
mentioned name (Singma); not to speak
of deriving any benefit from him.

Shri Maurya has stated, “if it comes to
me T can prove.”
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Now, it has become incumbent upon
him to prove and establish on the floor of
this House as to what has stated is cor-
rect.  As far as | am concerned, if Shri
Muurya is able to prove what he has stat-
ed, 1 shall ke any punishment that the
House will decide to bestow upon me. On
the other hand, I expect Shri Maurya will
come forward with a similar assurance,
that is, to prove or resign.

SHRI SHYAMNANDAN  MISHRA
(Begusarai): What has he to say?

MR. SPEAKER : Shri Jyotirmoy Bosu
made a Personal Explanation.

There is @ procedure that there is no
debate on that.

SHRI 5. M. BANERJEE (Kanpur) : Sir,
there is a procedure in the House. Mayv
I invite your kind atiention to three cases
where (1) Shri Arjun Singh Bhaduria
made certain charges; (2) certain charges
were made by Shri Prukash Vir Shastri
against late Prof. Humayun Kubir and (3)
about the leader of the S.S.P

Sardar Hukam Singh was in the Chair
at that time. He agreed to give opportuni-
lies. He also said that he would decide
the issue and, if anybody was wrong, he
would ask him to apologise.

In the larger interest of upholding the
banner of parliamentary  democracy, 1
would request you to ask Shri Maurya
either to prove it or to tender an uncon-
ditional apology—if I have said anything
wrong, 1 must apologise—or, this matter
should be referred to the Privileges Com-
mittee. Let the decision of the Privileges
Committee be binding on both of them.

SHRI H. N. MUKERJEE (Calcutta—
North-East) : Shri Maurya is present here.
It is not that he is taken by surprise. He is
sitting here; he is smiling. He should
apologise.

MR. SPEAKER : Normally, we do not
have any debate on that.
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The tape record is there. I said. “You

are in the pay-roll of some one.” You
can take out the tape record. It is there.
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SHRI K. S. CHAVDA (Patan) : Every-
body is paid by some one.
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SHRI H. N. MUKERJEE: On a
point of order in relation to this. What
Mr. Maurya has said, in spite of what-
ever professions he made about his res-
pect for me, seems to indicate that, in
spite of his intending (o withdraw the
purport of what has been reported and
repeated here in this House, he sticks by
u certain allegation ; he has said that he is
on the pay-roll of somebody else. What
is the convention in this House if such
allegations are made and left unproved?
The Mudgal case reminds us that some-
thing alleged wnd proved against a Member
leads to the Member losing his seat. Here
is a Member who challenges the other
Member. He is prepared to give up his
seat. But the other Member merely says.
‘1 stick to my old allegation, but I with-
draw what 1 have said’ I am not poing to
be a member of this House to stomach
this kind of statement. unless you inter-
vene and put a stop to this kind of prac-
tice. Let us have some conventions pro-
perly established about the bona fides of
the members of this House. We have a
duty by the country. (Intcrruptions)

SHRI VIKRAM MAHAJAN (Kangra) :
He has already withdrawn. The matter
should stop here and it should not be pur-
sued. The matter should end here.

MR. SPEAKER :
both sides . . .

I would appeal to

SHRI VASANT SATHE (Akola)
He made all sorts of allegations. Did any
of the members ask him to prove that ?
(Interruptions)

MR. SPEAKER : Do whatever you like.
‘When the Speaker is standing, do you not
extend the courtesy of sitting down ?

AN HON. MEMBER : Mr. Piloo Mody
has come.

MR. SPEAKER : Mr. Mody will carry
our good wishes to Islamabad when he goes
there. Now Mr. Maurya has taken back these
words. Sometimes it is the result of great
anger that prevails in the House. They
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[Mr. Speaker]

say, ‘You do this ? You do that ? You
were this; you were that'. And none is
anything. Kindly do not use such language
in future towards each other. He has said
‘some one’. He has taken back that word,
not stigma, Singma .

SHRI H. N. MUKERIEE:
you make of it ?

MR. SPEAKER : Please let me know
what T should make out of it

‘What do

SHRI H. N. MUKERJEE: After all,
what remains on the record of this House
—and it will remain unless steps are taken
to remove that out .

MR. SPEAKER : Please do not get
angry. Two members have suggested—one
from that side and one from this side—
that it should be dropped now after he has
withdrawn that word and piven  his ex-
planation, though with a little excitement.
Now I have said that the House agrees
that we drop it.

Now, if you do not agree to it, let
me know what I should do.

SHRI H. N. MUKERJEE: 1
like to make a submission.
sion is just this.

We here, Members of Parliament. re-
presenting our people with a certain kind
of character and solemnity attaching to
the job, cannot sit together if we feel
that we have amongst us people who say
about each other and are prepared to
stand by their statement that ‘X’ is in
somebodys pay or ‘Y is in sumebudy‘s
pay or ‘Z' is in somebody’s pay, it
remains and it sticks to my memory. But,
as a Member of Parliament, and all
these hon. gentlemen representing people
to continue to be Members of Parlia-
ment, knowing all the time that allega-
tions are left in mid-air, hanging indefini-
tely and nothing can be done—is that the
way in which the Members of Parliament
discharge their duty to the country ? Are
we going to be in this House on this kind
of understanding that we might all be

would
My submis-
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cheats more or less ? 1 do not understand.

Some norms have got to be worked out

and applied. 1f you do mot propose to do

so, we shall have to think how to behave

in this Parliament.

SHRI K. NARAYANA RAO (Bobilli) :
Not a debate, Sir. We have been side-troc-
king the issue. Mr. Bosu quoted the
Economic Times and has also stated that
he has verified the records. After verifica-
tion he has stated that Mr. Maurva has
stated that he is on the pay-roll of Sin-
gma. My point is this ...

MR. SPEAKER : My fear is that your
legal acumen may complicate the matter.

SHRI K. NARAYANA RAO : My
point is this. Mr. Bosu has misled  the
entire House by stating that he serified
the records and found that Mr. Maurya
stated that he was on  the pay-roll ot
Sigma, but, according to Mr. Maurya's ver-
sion, he has mnot wused any particular
name but that he only said that he was on
the pay-roll of someone. Therefore. there
is a discrepancy. First of all you must
check it.

MR. SPEAKER : I am not going lo do
it when he has withdrawn it. T am not
going to do it

SHRI K. NARAYANA RAO : He has
misquoted the proceedings of the House.

SHRI JYOTIRMOY BOSU :
insinuation. Sir, this is another serious
charge on me that 1 have misquoted the
proceedings and misled the House. Let us
get hold of the debates.

Another

SHRI SHYAMNANDAN MISHRA :
May I seek one clarification 7
1 seek clarification with regard to

two points. The first is that genmerally we
find that when such words are uttered by
any hon. Member on this side, the Chair
does not permit them to go on record. Then
how did this thing go on record ? That is a
matter of mystery to us because generally
we find that not a single word of the type
uttered by us goes on record.

Secondly....
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MR. SPEAKER: I have to see how
many were recorded and bring it to your
notice. I will find out in how many cases
they were recorded and will bring it to
vour notice; will vou be satisfied ?

SHRI SHYAMNANDAN  MISHRA :
Generally speaking, we have found vyou
extremely alert in this matter.

MR. SPEAKER : I shall lay it on
the Table. You do not know. Sometimes
even while T see the agenda, there is a
slip and a volley und burst goes out  in
the meanwhile. Sometimes, when 1 am
listening to one gentleman may be Spea-
ker or the Chairman there comes a volley
or burst from the other unnoticed by the
Chair.

In how many cases it found its way on
the record on that side and in how many
cases it found its way into the record on
this side, shall 1 find out and let you
know ? Now, T will request you to kindly
drop it.

One thing, T must say. Prof. Mukerjee
has supgested something. I greatly admire
him for many reasons. But, in this parti-
cular case, he has made one suggestion
which 15 worth considering. And, T am
very confident that all of us will sit some-
time together and see what type of norms
we should adopt towards each other.

SHRI DINEN BHATTACHARYYA
(Serampore) : Before the U. P. elections.

MR. SPEAKER : I think it is much
better we do it after that. You will never
observe them so long as they are there !
‘We might sit together as groups of people
some time. We must have certain norms,
It is not like laying the egps to be eaten,
but as permanent, standing directions or
rules which should be observed by  both
sides.
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RE : QUESTION OF PRIVILEGE
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Members of Parliament cannot be arrested
just like that.
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